_A(Bv ﬁavocate M. CB Sharma)

INTHE CENTRAL ADMIN}LSTQATI\!*: TRLBUNAL
‘ ' JAIPLR BENCH -

Jaapu., th!c he 1 th day of '\pr!!, 2010 _» - -
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- HON BLt ‘VIR B.‘L. "%(HATRI ADMINISTRA’TIVE MEMBER-

hure Lai Upadhva son of Late Shri Behar: lLai, aged about 54 years;

-‘"ifesxuem. of Viliage & Post- Pachgasn, ,Dnsms._t Uil‘Oi‘ﬁur and presently
. .working as Sub Post master, Pachgaon, Sub Post Office, District

Cholpur.

. APPLICANT

o VERSUS _

. 1. Union of India through its Secretary to the Governrent of India,
Department of Posts, Ministiry of Comimunication & Information
“Technology, Dak Bhawan, New Delii. : —
. Principal Chief Post Master General, Rajasthan Civcle, Jaipur.

. Superintendent of Post Offices, Diolpur Division, Dhoipur.

WK

. .RESPONDENTS

{By Advoc:are Mr ‘Gaurav Jalm

GRDE:R ’QRAL)

The applicant has - filed. this' OA under -Section 19 of the

Administrative Tribunal's Act, 1985 ‘against the order dated

-‘2{)\.12.»200\9 ('Anriex.u‘re} A/;’t} Jissued bv réspoﬁ&ent no. 3 by Whi_ch ?h-e
was di:;ected t;) 'depbs_it Rss.4é$é;02‘84’4 within ten dévs on ae;:'co;,mthf
.' hss share in fraud hommitt‘ed 'ﬁay oﬁe Shri Kailash C‘aand S \arma,. i‘he
fhérﬂ“SUb ‘}Pbs‘*{t' Master, ?;rafhémbad Post béﬁce situated far away from

.. Dholpur, Where the appiicant at the ralevant time was wérking as Sub

- .Accounts Postal AsSistént Through this OA, the applicant has prayed

- for thefollowing relief:-

.



(i} - That the entire record refating to the case be calied for ancr
7 after - perusing the Sai““t:'ue::thOh of |_ES§.‘70ﬁdenL no. 3
directing the applicant to credit Rs.4,83,028/- within 10

- TS bjrmm bmbbine dombo
cays be qua_,li::.u ana set aside oy guashing ietier dated

Co 52.12.2009 (Annexure A/1) with all consequential benefits.
(i} That the respondent no. 2 be further gdirected not to
... involve the applicant in the so calied incident angd not to
make any recovery by any othe
(i Any other order, direction or relief
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 2. "1 have Heard the le d counsel for the oam@s and merused the
records of the case. From barusal of -thé( records, I-find that the
apéiicant has been di}ecfed_toldeposit the share of amouné of fraud of
R,‘s.4_.88,.02‘8,/-l, which' is 'a'f_r,tributed.fto h'is npegligance, ,Ho_wever,. the
appticaht submittad that this fraud had not been committed because of
negiigance on his part énd he is not réa&y to accapt such direction,
sans authoritv of ruie, givan by the department to depaosit t-he lréhare of

amount of fraud of Rs.4,88,028.

3. In my considered opinion, the De oartmem cannot make any |
racovery from the applicant withoul passing any orr}er for-the same as

per rules. Therefore, the rd ar dated f‘Z 12.2009 (Annexura A/1) is
’ AY

neraby quashed & set aside. Howaver, the respondentg are at liberty

to pass any ordar as per CCS (CCAY Rules.

4,  With these nbservations, the OA is disposad of with no order as '

. to costs. » -
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